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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 859 of 2022

IN THE MATTER OF:

ABHISHT KUSUM GUPTA ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

OBJECTIONS ON BEHALF OF THE APPLICANT TO THE AFFIDAVIT
DATED 10.09.2025 FILED BY THE CHIEF SECRETARY, STATE OF
UTTAR PRADESH

MOST RESPECTFULLY SHOWETH:

1. That the present Original Application (OA) raises the issue of pollution of
river Hindon by discharge of industrial effluents and untreated sewage and

the failure of the concerned authorities to prevent the pollution therein.

2. That pursuant to the order dated 24.01.2025 of this Hon’ble Tribunal, the
Chief Secretary, State of Uttar Pradesh (Respondent No.1 herein) filed an
affidavit dated 10.09.2025 based on the observations of the CPCB report
dated 09.07.2024 (filed in OA No. 512/2024).

3. That the Applicant has examined the affidavit dated 10.09.2025 filed by
the Chief Secretary, State of Uttar Pradesh (Respondent No. 1) and would

like to make some objections to the findings of the report.
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4. That despite multiple directions (dated 24.01.2024, 11.07.2024) by this
Hon’ble Tribunal to come up with a time-bound plan as per the CPCB
Action Plan prepared by Central Pollution Control Board (Respondent No.
2 herein) titled "Pollution Source Mapping of River Hindon and its
Tributaries and Restoration Plan for Polluted Stretches"”, nothing has been
done yet, particularly when the Ld. Counsel for Respondent No. 2 CPCB
has informed that the said action plan was forwarded to the Respondent
No. 1 State of UP in the year 2023 itself.

5. That no response to the submissions made by the Applicant on 19.11.2024
has been provided till date. It is also pertinent to note that all the cleaning
drives are performed one or two day prior to hearing date and there is no

major change in the ground reality.

6. That vide order dated 11.07.2024, this Hon’ble Tribunal directed as below:
‘6.5 Waste Management and Pollution Control in River Hindon

e Removal of Encroachments:
Survey and Documentation: NOIDA and irrigation department shall
identify and document all encroachments in the riverbed.
[Action: NOIDA & Irrigation Department]’

That the affidavit nowhere provides any information about the
determination of flood plain and removal of illegal encroachment, which
is essential for the adjudication of this issue, as they are discharging raw
sewage from soak pits directly into the Hindon River. Nor is there any
information with respect to other provisions for discouraging
encroachment, like electric disconnection, removal of encroachment. The
affidavit also makes no determination regarding the question as to which

department to be made responsible to remove the illegal encroachment.



2151

7. That private vehicles are allowed on the river bed at Shakumbhari Devi
Temple, thereby contaminating water at the very origin of the river. True
copy of the letter dated 28.10.2025 by the UP Pollution Control Board to
the concerned officials to take action in pursuance of the directions passed
by this Hon’ble Tribunal from time-to-time in response to the complaint
made by the Applicant is annexed herewith and marked as ANNEXURE
A-1.

8. That despite multiple directions issued by the Uttar Pradesh Pollution
Control Board (Respondent No. 3), no action has been taken by
Respondent no. 4 NOIDA Authority to resolve the issue above-mentioned.
True copy of the directions dated 22.01.2026 issued by the Respondent No.
3 is annexed herewith and marked as ANNEXURE A-2.

9. That since river is rain fed and the irrigation department has submitted that
they cannot provide water to maintain ecological flow during distress
seasons, it is the humble submission of the Applicant that Grand Anicut,
like the one built across the River Cauvery in Tamil Nadu by King Karikala
Chola in the 2nd century AD, an ancient structure which is a type of check
dam built across a river to raise water levels and divert flow into irrigation
canals, can be used for water regulation. It is the world's oldest functional

water-diversion structures.

10.That, therefore, the Applicant humbly submits that the Hon’ble Tribunal
be pleased to issue directions to the concerned authorities to look into the
gravity of the issue and take quick and positive response to eliminate the

Same.
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"ABHISHT KUSUM GUPTA | ...APPLICANT

VERSUS |
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
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AFFIDAVIT ) ]
I, Abhisht Kusum Gupta, aged around 44 years, S/o Late Sh. Prabhat Kusum
Gupta, R/o E-001, Paramount Floraville, Sectore 137, Noida, Gautma Buddha

Nagar- 201304, presently at New Delhi, do hereby solemnly affirm and declare
that:

> ? IND /1 I am the Applicant in the accompanying Original Application, and belng

/:S;" AN fully conversant with the facts and circumstances of the case, I am

.\‘

Sl SR ,cqmpetent to swear this affidavit.
‘ ~<'

A
.‘&',, B

()
2. The contents of the accompanying application have been drafted by my

counsel under my instructions and the contents of the same are true and

correct to the best of my knowlegige and belief, and nothing material has

G

DEPONENT

been concealed therefrom.
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VERIFICATION:
Verified at New Delhi on this____day of February, 2026 that the contents
of the above affidavit are true and correct to the best of my knowledge and

belief, no part of it is false and that nothing material has been concealed
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V- »we. negaraing non compliance of Honomblq;’[ggj@éhé & gf"g}m‘ﬁ’ﬁi A 86, g 202 5 (SHlaraipur DISHrsty -y

ABHISHT GUPTA < abhisht88@gmall.¢om >
Wed 15 OCL 2025 9:18:37 AM +0530 :

To "csup®<csup@nic.in>

Ce "dmgbn"<dman@ﬂi'&fn’."ceo"<eeo@notdaaut1orityonllne.com>."ceo"<ceo@gnida.lri>,"Sunu J. Mathews"
<Sjma‘hews@gmeil.00m>."samanwaya rautray'l<samanwaya.rautray@gmail.com>,"Consultant Judicial-NGT(P.8.)" <judicial-
ngt@gov.in>,"Deputy Registrar<dr.ngt@#lc.In> "ms"<ms@uppcb.in>,"msch.cpch”<msch.cpeb@nic.in>,"rosaharanpur”

<rosaharanpu@uppcb.com>."dmsah"<dmsah@nlc.ln>

Dear Sir ' R

IVisited ShakimbarnDevi Tehple on 12,1 0.2625' ,Wﬁééé‘,{l;ihides—;r;ére allowed to freély roam on the bed the river Hindon theraby
Teading 1o pollution at the plate from where Hindon Rivers originates.

]fﬁl's“o, there were local shops ind street vendors who have occupled large portion of river bed and were disposing solid waste.
| tried contacting District Maglstrate, Saharanpur on CUG no 9454417575 multiple times, the person on other side assured a call
back but no response came Back from the office. .

Kindly direct the UPPCB to inpect take the action as per the directions of the Honorable National Green Tribunal, Principal Bench,
New Delhl, in the above mentloned petition.

Regards .
1'3 % Abhisht Kusum Gupta
hs 9‘ A- Australia, CMA (UK), CFA (ICFAI) & MBA (Finance)
/faﬂ 435 359 744
: On Mon, 18 Aug 2025, 10:59 ABHISHT GUPTA, <abhisht88@gmail.com> wrote:
Dear-Sir.
% * Today one of the resident of Gbnagar shared details about ongoing and reckless encraachment on Hindon Floodpiain in Gbnagar.

\,DM ( @ Kindly direct Authorities and bfficials accordingly.

Below is the message for yolir reference. -

QQ Q ) : i
&S0 Enchorment in Hindon River fiood zone
e 4] ; ) 2 ey Ay et p v ;.(. DA L N O
%’i{‘»a This is to bring into notice of this group that large scaleiE 5%!, e S B By A ad oUk by DA FianaS  hindon fiverigod zone. 1
ALK' = din "H'gl"'g sho%(a. the Jand belong to {

—am attaching a video in whicH they are illegally constructing ng adjacent to baadh road, village
Ry fAHRT and ‘Gail gas pipa line also placed here. . i )
B-Z3 - @,Ibut with collision of focal administration/police \ (J,} Y
 Land grabbers are making bulidungs Z Iq A
Regards AT i
Abhisht Kusum Gupta / R b
CPA- Australia, CMA (UK), CFA (ICFAI) & MBA (Finance) < [{ Pa it e
+61 435 359 744 ' v ;’g} y @ ,lf'\,
=\ 2,€
o:;) Th‘u.s ?‘ Feb, 2025, 8:47 pm ABHISHT GUPTA, <abhisht88@gmail.com> wrote: %O’ 9’(’} o i“’
l_. ear r . - .IC' s
B e ‘fé{ s 10N
y = Despite.order given by Honotable National Green Tribunal in the above matter, i 3 P g :IL
Ren m???a_'énd Irigation department GHazlabad and Okhala Barrage. r 7o action has been taken by bottNoida Autttority -
. 2 <
STERTIU gimitany, chal ' SRR
© " Chaziabad (1CD) oot Ganga Commitiee has given the direction on 30.11.2024 and 10,01 2025 to Irrigati R
] 10|18 - Ghaziabag (ICD)‘.headed by M Rajkumar Vam and Okhala Canal, they both faifed to perform to act. (;gom'rig:;‘gq)oepamnem . \ L} ,
< ¥
It Is unfortunate that even coujts orders of the Honorable Tri i i i Q}ﬂ\\
 Department falled 1o G oy vglso 26 of Conty Acrale 1 rl;t;sgg:] ?r Chairman DGC are not complied with and Imrigation [ |

- * Even DFO has written'jetter dh the behest of DGC bit of no use. As you can see fron the letter from DFO that all officials are

throwing ball in each others cdurt rather than acting
. If now action is not taken, | will be forced to file a Separate complaint for being non co.mpllant
: . Regards

. Abhisht Kusum Gupta
' ¢ +61-435359744-

- M e T TGN .
I
Ot e mae gy
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Advance Service of Objections on behalf of the Applicant | OA 859/2022

Sunil J. Mathews <sjmathews@gmail.com> 2 February 2026 at 13:42
To: secy-mowr@nic.in, ccb.cpcb@nic.in, chairman@uppcb.in, "Amrit Abhijat Principal Secretary, UD, GoUP"
<acsud.goup@gmail.com>, psecup.urbandev@nic.in, crd-up@nic.in, rgupta.up@nic.in, commmee@nic.in,
commsah@nic.in, nagar nigam <nagarnigamsaharanpur@gmail.com>, dmmuz@nic.in, nnmee@nic.in,
dmgha@nic.in, dmbag@pnic.in, ceo@noidaauthorityonline.com, ceo@gnida.in, cs-uttaranchal@pnic.in,
chiefsecyuk@gmail.com, psecup.irrig@nic.in, nppshamli@gmail.com, npp.loni@gmail.com, nppsardhana@gmail.com,
ceo@upsida.co.in, bhanwar jadon <Bhanwar09jadon@gmail.com>

Dear All,

Kindly find attached the Objections on behalf of the Applicant to the affidavit dated 10.09.2025 filed by the
Chief Secretary, State of Uttar Pradesh in the Hon'ble National Green Tribunal w.r.t the Case No. O.A. 859 of
2022, titled Abhisht Kusum Gupta vs. State of Uttar Pradesh & Others. This email and the attached document
serve as confirmation that the Proof of Service has been duly filed to all government officials involved in the
aforementioned case.

Please review and confirm the receipt of these documents at your earliest convenience. The Next Date Of Hearing
is 17.02.2026.

Regards.

Sunil J. Mathews, Advocate
Attn: Padmanabhan

114, Lawyer's Chambers
Supreme Court of India
New Delhi - 110 001

Mobile: +91.93115.67212
The contents of this email message are private and confidential. These are
only intended for the viewership of the addressee. If you have received this

message in error kindly delete this immediately and notify the sender of
such error.

'ﬁ OA 859 Objections.pdf
— 4397K
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